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amendmenta that may be n--,, 
tor the third readina? 

Shri Datar: I am not yet ready, Sir. 

Mr. Deputy-Speaker: Then we shall 
have, to postpone it till tomorrow and 
we may take up the next business. 

Shri Jtamath: And about the time, 
Sir, for third reading, I would suggest 
very earnestly that it should not be 
less than 4 hours. 

Mr. Deputy-Speaker: That we will 
decide when we take it up. ·Now this 
will stand over till tomorrow and we 
will take up the next business. 

RIVER BOARDS BILL 

The Ml.abter of Plannlnr and In1-
ptton and Power (Shri Nanda): I beg 
to move• 

'That the Bill to provide for the 
establishment of River Boards tor 
the regulation and development 
of inter-State rivers and river 
Valleys, as passed by Rajya 
Sabha, be taken Into considera
tion." 

Shri V. P. Nayar (Chlrayinkil): 
Sir, I have to submit a very import
ant matter. I submit that under 

/f certain provisions of the Constitution 
this Bill cannot be discussed in the 
manner in which we seek to discuss 
it now. 

Mr. Deputy-Speaker: That will be 
considered when the motion is made. 
When an hon. Member brings forward 
a motion he has to support that mo
tion. After he has done that, the 
motion will be placed before the 
House and then an occasion arlles 
when objections to that can be taken 
so far as that motion is concerned. 
The hon. Minlater may continue. 

Shri Nuda: Sir, I need not take a 
ver:y long time over this part of the 
pr�ngs In respect of thia leliala
tion. The House adopted a motion 

for the reference of this Bill to a Joint 
Committee on the 14th September last 
year with instructions to submit a re
port by the 21st November. I am hap
py to say that the Joint Committee 
has submitted a unanimous report 
within the short time allotted to them 
for the purpo5€<, after taking into 
consideration all the suggestions made 
in both the Houses in April last year. 

After that, this Bill was taken up 
in the Rajya Sabha and it was passed 
with very slight modifications. I shall 
explain very briefly the alterationa 
that wae made in the Bill in the Jomi 
Committee. I shall take up one chap
ter after another. 

In chapter I, there is no change 
made. In chapter II, there a:e some 
verbal alterations, in clause 4(1) and 
clause 5 (2). There is also a verbal 
alteration in clause 11 (2). It is in t.be 
nature of a clarification. In clause 9, 
there Is a slight change. That also 
Is in the nature of a clarification. Ina
tead of the word 'constitution', the 
word 'appointm£11t' has been used. It 
makes the position very clear 8DCI 
makes it more precise. There are tin 
changes in clause 11 (1) and C:Z). 
They are also in the nature of clari!
cations. These changes are all of a 
very minor nature. 

Changes of a somewhat substantla,. 
character have been made in cbapta:' 
III. In this chapter, in clause 14, the 
original wording of the Bill provided 
that the notification shall be made in 
the official gazette but there wiu. no 
reference to any consultation with the 
Governments Interested. In order f.o 
bring it Into line with clause 4 (1 , It 
has now been provided that this uc,IJ· 
ftcatlon should also be made after �
sultation with the Governmenlc .aw 
rested. 

There is a change in claua,, 15(2> 
that the Board shall consult ttw, \iov 
ernments Interested and the Centre 
Government In respei:t of tlie schema 
and after consid�ri og their suggestion, 

•Movea wtth th,, recommendation of the President. 
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if any, the Board may conftrm, modify 
or reject the scheme. The Joint Com
mittee took the view that it was not 
eiiough that the Board should� con
sult only the Governments interestecl 
in respect of the schemes because the 
Central Governmet11t is vitally inte
re.ted in the schemes. They have a 
bearing on the whole national policy 
in respect of the utilisation of these 
resources and the Government of 
India comes into the picture at vari
OWI stages. It will have to incur lia
bilities and undertake a variety of 
functions in· connection with the 
carrying out of these schemes. There
fore, very rightly, the Joint Commit
tee asked for a provision to be made 
that the Central Government should 
also be referred to in connection with 
these schemes. 

There is a change in clause 15(5) 
also. It provides that a copy of the 
approved scheme shall be forwarded 
to the Central Government. It ls 
really linked up with the same kind 
of provisions in other parts of this 
clause. 

There is a change in clause 20 also. 
It is of a minor character, but still, 
it has an importance of its own. The 
Committee desired that the Central 
Government should cause every re
port to be laid before both Houses 
of Parliament. The reports referred 
to here, are the annual reports. So, 
the provision was included in the 
Bill. Besides these changes, there 
are one or two verbal changea in 
Chapter Ill to which I need not refer. 

In Chapter IV, change of a some
what substantial character have been 
made. In clause 22(1) and (2) there 
is a verbal alteration, but in sub
clauses (�) and (4), the changes have 
a certain ·amount of substance. R 
was r,rovided in the Bill that the 
asaes,o� may be appointed on the 
re�dation of the Central Gov
l'nuneat,. TIie �ttee. !)ow�. 
thought · that in euch a matter, the 
arbitr11tot'1 discretion should not be 
tetteJect and that he � be in a 
position to make the choice of -

sors on his own, without Nfermce to 
the Government. This suggestion wu 
ap-eed to and the reference to the 
recommendation of the Central Gov
ernment was omitted. Also, the ori
ginal intention was that there may be 
one or more persons as assessors, but 
very rightly, the Committee felt that 
there should be a minimum of two, 
and that sue,estion has been agreed 
to and incorporated in the Bill 

The modifications in sub-clau.,es 
(•O and (5) of clause 22 are matters 
of clari11.cation of the intention of the 
Government. 

In clause 27, the alteration that has 
been made brings out the intention 
and purposes much more clearly than 
the original wording did, and the 
modification also makes the position 
better than in the original Bill. The 
original idea was that the Board, 
when it has performed its function.,, 
would be dissolved. But the question 
may arise as to whether the func
tions have actually been performed 
or not, and there may be differences 
of opinion. In order that there may 
be no room for -any kind of confusion 
or dispute regarding such a matter, 
the change in the clause sets all these 
doubts at rest and makes the position 
clearer. Whether the Board has per
formed its functions or not will be 
a matter to be settled in terms of the 
opinion of the Central Government 
so that a decisive position may be 
obtained in this respect. In the other 
clauses, there are one or two very 
slight, minor. and verbal chances 
made. 

So far, I have referred to the alte
f&tiOns made by the Joint Committee. 
In the Rajya Sabha, there was just 
one place where a change has been 
made, and that is in clause 28, deal
ing with powers to make rules. This 
change is also in the nature of clari
fication, and it brings out more clear
ly what was intended to be done. 

That is all I have to say. The Bill 
stands practically Intact in its essen
tial featun!S concerning the various 
important provisions, as they were,. 
and the changes have been in the 
nature ot. improvements to make the 
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Mr. Depaty-Speuer: Is the hon. pqrpoee clearer. There bas not beeD. 
any change which will require any 
lengthy explanation. 

Jlr. Depaty-� llotiOD mov
ed: 

'That the Bill to provide for the 
establishment of River Boards for 
the regulation and development 
of inter-State riven and river val
leys, as passed by Rajya Sabha, 
be taken into consideration." 

I have to inform the House that the 
President, havinl been informed about 
the subject-matter of the River Boards 
Bill, 1955, bas, under article ,117(3) 
of the Constitution, recommended to 
the Lok Sabha the consideration of 
the Bill 

Shri V. P. Na1ar: I am very thank
ful for your making the announce
ment. In fact, that is the crux of the 
point-which I wanted to argue. I sub
mit I am not a1ainst the Bill at all in 
so far as it goes and I will support it 
also. But. there is a constitutional di
fficulty and a detect which could have 
been cured but has not been cured 
ahd it makes it impossible for this 
Howe to discus& the Bill. 

You will kindly refer to article 117 
(3) of the Constitution which says u 
follows: 

"A Bill which, If enacted and 
brought into operation, would in
volve e«penditure from the Con
solidated Fund of India ahall not 
be passed by either House of 
Parliament unless the President 
bas recommended to that House .. . .  " 
I underline the word 'that'-
"tbe consideration of the Bill''. 
In this context, the word "that" can

not mean the Lok Sabha; the. word 
"that" will apply equally to both the 

· HOUlel. 

Mr. De1111'1-8...-.er. It refers tc 
the Houae which passes it. 

Slut v. P. Nuar: Yes; but I ·�b
mlt that the Re.I� Sabha baa not he«i 
liven the recommudatiaa bJ the Pn
aldent. 

Member sure that that recommend&-· 
tion wu not civenf 

Sbrt V. P. Na1ar: I am sure. 

Mr. Depat,-Speaker: I am told the
recommendation was sent to the
Rajya Sabha. 

Shrt V. P. Na1ar: We have no indi
cation from the papers which we have
with m that the President bas given 
the recommendation to the Rajya 
Sabha. I am submitting this became
there is a distinction between artlcle-
117 (3) and article 2'14. In article UT 
(3), the word used is "that" and in an 
identical place, the word used in arti
cle 274 is "either". I will read the 
last portion of article 274: 

" . . . .  shall be introduced or 
moved in either House of Parlia
ment except on the recommenda
tion of the President". 

I submit that if it is a question of 
intr�uctlon of the Bill, the Presi
dent's recommendation to either ll'ouse 
is not necessary; but, on the other 
hand, if it is for consideration, then it 
comes within the scope of article llT 
(3) and the word "that" will apply 
to either House. It is not even now 
possible for the Minister to tell m• 
the position. From thb morning I 
tried to verify from the Rajya Sabha 
also whether the President's recom
mendation accompanied the Bill when 
it was being discussed In the Rajya 
Sabha, and I have no Indication to 
show that it did. 

The other point ia tb1a. If you w:111 
kindiJ examine the l'inallcial Mem� 
randum attached to this Bill, you will 
see that it violates the mandatory re
quirements of rule trl. A Financial 
Memorandum ia absolutely necessarr. 
not only that. Any note with the 
caption "Financial Memorandum" will 
not be enough. It must neceaaril7 
fulll.I certain req�enta. Rule 87(1) 
.. ,., that "it ahal1 invite particular 
attention to the clauaea involvina ex-



River Boards Bilt 9 AUGUST 1956 Rioer BOC1.-da Bill 

[Sbri V. P. Nayar] 
penditure"; does the Financial Memo
randum invite particular attention to 
.clauses? Even granting that it is 
j.here, according to the same rule, 

.. 

"it shall also give an estimate 
of the recurring and non-recurr
ing expenditure involved in case 
the Bill is passed into law". 

This morning, I tried to get a copy 
,of the Bill as introduced in the Rajya 
Sabha; but, unfortunately, I could not 
get a copy. The Bill was introduced 
in the Rajya Sabha and I distinctly 
remember that the Financial Memo
randum attached to the Bill as illtro
duced in the Rajya Sabha did not ful-. 
·tll the requirements of rule tn. This 
is a g;-ound which by it.self will make 
it lmpo,isible for us to proceed with 
�e Bill. These are questions illvolv- · 
ing the interpretation of rules. This 
is my doubt and I want to be clari
fied. I would submit that the opinion 
of some other members may also be · 
obtained, in case we have taken a de
-cision now, because violation of the 
-Constitution is a matter ot tundame12t-
·al importance. 

Mr. Depaty-Si,eaker: The hon. Mem
ber has referred to article 117(3) of 
:the Constitution which says: 

"(3) A Bill which, it enacted 
�d brought into operation, would 
involve expenditure from the 
Consolida� Fund of India shall 
not be passed by either House of 
Parliament unless the President 
has recommended to that House 
the consideration of the Bill." 

I agree with the hon. Member that 
-the recommendation must have been 
.conveyed to the other House. The 

Rajya Sabha has passed it and the 
'Rajya Sabha must have got that. re
.commendation from the President I 
ilrld tram the River Boards am: as 

was introduc.d in the Rajya Sabha 
that at the end the recommendation 
is incorporated as follows: 

'"l'he President has, in pursu
ance of clause (3) of article 117 of 
the Constitution of India recom
mended the consideration of the 
Bill by the Rajya Sabha". 

That recommendation has been con
veyed to the Rajya Sabha and the 
Rajya Sabha considered the Bill after 
that. 

Sbri V. P. Na:,111': I could not find 
the recommendation. It is very com
mon that this recommendation is 
printed at the end of the Bills; it is 
a. stereotyped form. I want it to be 
verified. Also, that is not the only 
ground of my objection . 

Mr. Deputy-Speaker: Ever:,thinll 
should be presumed to have been done 
according to the requirement:/ of 
the law, unless we have something 
definite that contradicts it. That re
commendation is clearly incorporated 
in the Bill as introduced in the Rajya 
Sabha and even after it had bu!\ 
passed by the Rajya Sabha, that re
commendation is printed at the end. 
We can presume that certainly it was 
done in accordance with the law and 
rulee, unless the hon. Member bu 
got definite information about it that 
it is wrong. I do not think we need 
make an enquiry into that at this 
moment. Here we have only to see 
that that recommendation is here, so 
far as our House is concerned. We 
cannot enter into the enquiry whether 
that recommendation was there or 
not whoo the Rajya Sabha passed it. 
For the present, we are to be sa tisfled 
it that reconunendation is here; we 
have got it before us. 

So tar as the Financial Memoran
dum Is concerned, the hon. Member 
has read rule 87 and said that it ahould 
have a reference to the clames. But 

I find that reference is alao there in 
the Financial Memorandum; the hon. 
Member will ftnd It If he just reada It. 
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Sbrt V. P. Na,ar: It is unfortunate 
that though we were trying to get a 
copy of the Bill, we have not been 
•ble to get it. 

Mr. Deputy-Speaker: That is cer-
18.inly unfortunate; but, I cannot also 
help the hon. Member. The Financial 
Memorandum ia there and the re�
-rence to clauses is also there. There
fore, I overrule the objections as hav
ing no ground. 

Shrt V. P. N�ar: Since you aeem 
to be having it before you, may I ask 
whether it also indicates the nature 
of the estimate of the recurring and 
non- recurring expenditure involved 
in case the Bill is passed into law? 

Mr. DepatJ-Speaker: It is put down; 
but, it is not clear. I have said that 
we cannot enter into an enquiry at 
this stage whether the memorandum 
.submitted at that time was correct or 
not. 

Sbrl v. P. Na1ar: With ereat IW· 
pect. I would submit that rule 87(1) 
.says: 

" . .  .'.and shall also give an esti
mate of the recurring and non
recurring expenditure involved . .  " 
,ic .  
The words "shall also give" makes 

it all the more mandator, that an 
estimate of the recurring and non
recurring expenditun! involved in 
case the Bill 1s passed into law should 
be given. That is the point on which 
l wanted you to advise me. It that is 
also thtt-e. then the BUI can be pre
.:eeded with. It that is not there . . . .  

Mr. DepatJ-Speaker: The question 
before us is not that that Financial 
Memorandum has not been given; it 
h whether u a consequence of that. 
this House ahould throw out the Bill 
or should not consider It.. 

,· 

Shrt V. P. Na1ar: I never auggested 
it. The hon. Mlnlster can give a de
tailed Financial Memorandum; un1-
that is given. we cannot consider the 
Bill 

Mr. DepatJ-8peaker: I will consider 
that position because I ftnd that e.en 

in the financial memorandum that de
tail is not given. Anyhow, subject to 
that-I will look into that-we CUl 
proceed with the consideration. 

Shri V. P. Nayar: Is it, therefore, 
your su11emon that althou1h the 
mandatory requirement relating to 
"an estimate of the recurring and non
recurring expenditure involved in 
case the Bill is passed into law" 
is not fulfilled. the discussion 
can go on till such time? I am offer
ing an easier solution. The Bill h.u 
come now as a bolt from the blue. 
Actually, it ought to have come yester
day. The hon. Minister r.an take the 
House into confidence anrt give the 
financial memorandum. When we do 
things, especially as the Parliament 
ot India, we should certainly respect 
our own rules. There Is no question 
ot violating our rules. 

llr. Dep•ty-Speaker: I have heard 
the hon. Member. We proceed with 
the consideration subject to that ob
jection and I will take the decision 
after makinr an enquirJ. 

Shrl Kamath (Hoshangabad): On a 
point of order. The Bill before the 
House, a copy of which I have ,ot, 
does not contain the memorandum. 

Mr. Dep,uty-,Speaker: I bave reail 
out something. The hon. Member was 
not h,r.. 

Shrt Kunath: Why should it be a. 
parately presented? 

llr. DelllltJ-Speaker: That wll' 
not invalidate it. Whenever a 
motion Is read-I have read it to the 
House-the House is in possession ot 
it. 

Shri V. P. Na1ar: The copy which 
was before me did not indicate it. I 
should not be misunderstood. 

8111'1 Tet CbUld (Ambala-Simla): 
I rise to compliment the hon. Min
ister tor bringing about a measure 
which ought to have been on the 
statute. book. It is a well known 
fact that this country of ours ls 
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blessed-some say it is a curse-with 
a very lar&e number of rivers. If 
there is an optimum to the realisation 
of its waters, it can be harnessed to 
the service of mankind. If the 
rivers are permitted to nm unhar
nessed and W1Secured, they can brin& 
about devastation. It is also a patent 
fact that in our country so far, since 
some years the waters of the rivers 
of India are utilized to the extent of 
6 per cent. only; the rest remain un
utilized. Very often it contributes 
to devastation, depredation, destruc
tion and ruin. 

It is a happy augury that this Bill. 
as presented, promises to have a 
machinery whereby the waters of 
this great land are going to be har
nessed to the service of mankind 
There is one noticeable fact-I was 
about to say a regrettable fact-that 
in this land of larg� and long rivers, 
very few rivers ate navigable. So 
far as hydro-electic scheme are con
cerned, thanks to our experts, a gl'Od 
number of them are under w&y. 

I would have preferred that in5-
tead of having a River Boards Bill. 
we had the River Board Bill. My 
suggestion to the Government would 
have been that instead of having 
several river boards, if there had 
been one central board, anyone of its 
functionaries could have engaged it
self with a view to taking the pro
blems connected with a particular 
river or with a few rivera, being 
restricted to a certain· territorial 
area, because that would have faci
litated considerably so far as co
ordinatioa was concerned The Bill 
visualizes that there should be a 
numb11r ot boards which should fun
ction In thl8 country. 

The oUler comrmmt which I wish 
to ... ·ake-and I implore through you 
tut if the hon, Minister In charge 
may be pleued to attend to the sui
Jestions which I offer by way of 
eonstruct•vte criticism, I will be 
,ratetul- i• that I notice that though 
the objecla are eztremely laudable, 
.leairable, urgent and Imperative, \Dl-

fortunately, the Bill itself contains 
certain obstacles, cenain difficulties 
which the Government is likely to
notice as the boards begin to func
tion. It ill better to point out those
detec� now i.n order that the river 
boards should function effectively. 
It is necessary that they should have 
potency within the law; they should 
have the power. But what is the 
power that is being conferred on the 
boards under this Bill? To my 
mind, the power-I would not say it. 
is illusory- is not effective. 

Firstly, under clause 4, which Is the 
ftrst clause in Chapter n which con
templates the establishment of river 
boards, before a river board can into 
existence at all, there must be • 
request made by the State Govern
ment to the Central Government. 
Therefore, the existence of a river 
board is conditioned by on a request 
being made by a State Government. 
Then again, you will notice, clause1. 
13, 14 and 15 deserve careful scrutiny 
in so tar as, to my mind, they hap
pen to be the pivotal clauses. You 
will notice that the important fuac
tion of the board is advisory. Clause 
13(a) provides that a board may be 
empowered under sub-section (1) of 
section 14 to perform all or any of 
the ''following functions" and the 
first function, which is the most im
portant function, is contained in 
clause 13(a), which Is advisory. That 
is to say, the board may initiate a 
scheme, but so far as giving effect to 
the scheme is concerned, It can only 
tender an advice. An advice is not 
a command. It is tor a particular 
State Government or State Govern
ments concerned to accept it or to 
reject It as they choose. The most 
important function of these board la 
the maximum utilisation cit water re
sources, covering irrigation, hydro
electric power, flood control, naviga
tion etc. They may prepare a 
scheme. But that rcheme cannot 
come Into effect, that scheme cannot 
t'Ull1e Into existence. They have onl7 
to tencter an advice. It will be for 
the state Government concerned to 
accept the advice or to reject tb'e 
advice. 
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. .... 
Then again, clause 14 deals with 

the functions of the Board and among 
the functions which are indicated in 
sub-clause (3) of clause 14, it is 
stated that in performing its func
·tions under the Act, the board shall 
coMult the Governments interested 
at all stages. So far, so good. But 
-what follows is a little bewildering. 
It says "and endeavour to secure, as 
'far as may be practicable agree
ments among such Governments". I 
submit in all humility that in a 
legislative measure there is no room 
-foT a provision like sub-clause (3). 
The Board can only advise. It is a 
'body of advisers. Once an advice is 
,given, it cannot run the advice down 
the throat of an unwilling Cabinet 
of a State. That being the position, 
after having tendered an advice, a 
good, practical and desirable advice, 
bow is it possible for that Board to 
endeavour to secure agreement 
among such Governments? I can 
understand the Central Government 
endeavouring to secure agreemen.t. 

'That is understandable. That is fea
sible. But how can this Board man
ned by some functionaries, however 
important, endeavour to secure 
agreement among the Governments 
when they do not happen to agree 
-mter se. All that the Governments 
will say is: "You have prepared a 
scheme. You have tendered your 
.advice. It � for us to consider the 
advice, consider tts feasibility from 

the point of view of desir;i.bility, 
·1rom the point of view of the burden 
upon our financial resources and 
other points of view that we ma.y 
have. Once an advice is tendered, 
the option is exclusively and entire
ly ours to accept it or to reject it." 

'If they turn down the advice, there 
·ts no machinery provided under 
-clause 14 (3) which makes it obliga
tory upon an intransigent State, if I 
'Dllly say so, upon an unwilling State, 
io accept the advice. 

Then again, if the advice ls not 
:accepted, what is the nature of the 
-endeavours that the board is 10mg 
'to make with a view to bring about 

agreement between the Govern
ments? '1'{hat is the machinery? The 
only machinery will be some 11ort of 
persuasion, some sort of endeavour to 
say: "It will be in your interests", 
some sort ot advocacy, but beyond 
that it is not open to these Boards to 
give effect to their schemes howso
ever important, howsoever impera
tive, howsoever urgent. 

Th'.!n again, clause 16(5) reads: 
"Every approved scheme shall 

be forwarded to the Govern
ments interested and the Board 
may advise them to undertake 
measures for executing the 
scheme and a copy of the approved 
scheme shall also be forwarded 
to the Central Government." 

You will find that after labour 
has been spent, after experts havt' 
devoted their thought, time and at
tention and considerable money has 
been spent, what happens� The 
Board merely advises. Again, in sub
clause (6), you see: 

'The Central Government may, 
on a request l't!Ceived in this 
behalf from any Government in
terested or •therwise, assist the 
Governments interested in taking 
such steps as may be necessary 
for the execution of the scheme." 

The whole thing becomes depen-
dent upon requests made and advice 
which may or may not be accepted. 

Then again, Chapter IV beginning 
with clause 22 requires more than a 
passing notice. Clause 22 reads : 

"Where any dispute or differen
ce ari- between two or more 
Governments interested with 
respect to-

(a) any advice te�dered by the 
Board und�7 t!li� /\ct· 

any of the Governments in
ten,sted may, in such form and 
in such manner as may be pres
cribed, refer the matter in dis
pute to arbitration." 

I do not see any room 
arbitration. What is the 

for such 
dispute? 



River Board, Bill 9 AUGUST 1958 River Board, Bill 

[Shri Tell: Chan·.:!] 
There is no dispute. A particular 
Government says: "Very good. Your 
advice is received · and rejected." 
The other Government · concerned 
may say: "Advice received. It is 
very valuable. We propose to accep·t 
your suggestion." When one State 
accepts it, it is equally competent 
for the other sister State to reject 
it. Where is the dispute? It will 
not be open to the tribunal which ii 
going to arbitrate to tell a State: 
"Although it is within your right or 
power not to accept the advice, in so 
far as the advice has been accepted 
by the other State there is a dispute 
and we propose to arbitrate so that 
you may accept the advice." So 
long, virtually in every relevant 
clause you have scrupulously used 
the difficult expression "advice". 
Advice can connote· only one thing 
that the option is with the person 
to whom the advice is tendered 
to accept or reject it. Is it open 
to the arbitraton to say that the 
�dvice is equal to a command and 
therefore the State rejecting it should 
accept it? What is the machinery 
by which the tribunal can -order that 
the advice must be accepted? To 
my mind clause 2.2(1) (a) is not a 
point upon which any reference is 
possible because there can be no 
dispute as to the acceptance or re
jection of the advice. It is a matter 
within the option and exclusive will 
or caprice of the State concerned. 
The weakness I find is that the 
power� that you are conferring upon 
the River Boards are not effective. 
It will not be open to them or even 
to the Central Government, as I 
read the Bill, to compel a State to 
accept the advice or put the scheme 
into execution. 

My fears are that any particular 
State can torpedo a scheme, howso
ever useful it may be, for any reason, 
good, bad or indifferent. That i s  a 
lacuna which deserves early eradi
cation/, A certain amount of power 
may be given and there must be at 
least a provision by which the Cen
val Government can say: "Very 
good. We have considered your 

objection. We over-rule your ob
jection. You must perforce accept. 
the scheme and give effect to it.,. 
Unless there is some provision where
by a scheme considered by the Board 
can ba given effect to either at the
behest of the Board or the Central 
Government, my fears are that Ula 
Bill may not have the desired effect.. 
So, while I am in complete agree
ment with the spirit and the senti
ment underlying the Bill, I do feel 
that in order that the Bill may be
utilised to the best advillltage, the
changes I have suggested should be
incorporated so that it should not be· 
possible for the States to say "no .. 
once a scheme has been arrived at. 

I commend the Bill. 

Dr. Rama Rao (Kaldnada): I wel
come this Bill particularly in view· 
of the great trouble we have had in. 
connection with river valley pro-· 
jects. You may know that in con
nection with the Tungabhadra pro
ject, particularly the · Tungabhadra. 
high level canal, there has been a lot. 
of trouble. Only recently the Plan
ning Comm1ssion was able to bring 
about some understanding between 
the Mysore Government and the
Andhra Government. Originally, 
the Tungabhadra project was con-· 
ceived nearly a century ago·, and it. 
is very fortunate that at least now· 
it has been completed: The Tunga
bhadra high level canal is a part and 
parcel of the· original scheme. But. 
unfortunately, the area where the
Tungabhadra dam is situated is in. 
the· Mysore State. 

And the worst part of it is that. 
while the Tungabhadra high level 
canal is to benefit the famine
stricken area of Rayalaseema, the
Mysore Government had taken an 
·unhelpful attitude, as· a result ot· 
which major work on this area bu. 
had to be delayed for almost two, 
years. I hope that at least here-· 
after, the work will go on · more
speedily, and the Planning Commis
sion's assistance will be of great help 
to the Andhra State: 
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All this trouble, all this delay, all 
this bad blood and constant loss to 
the country have arisen because there 
has not been a machinery to setUe 
these inter-State river disputes. This 
has been the case not ooly with 
regard to the Tungabhadra waters 
but even in regard to many other 
rivers. For, almost all our rivers 
pass Uuough various States, and the 
percentage of water to be utilised by 
each State has got to be decided. So, 
at every stage, there is trouble. 
Sometimes, the implementation of 
the schemes has got to be done by 
one State, while the benelit would 
be derived by another State; in 
some cases, one State may derive 
more benefit than the other States. 

For setUinr all these things, it ia 
l!flSential that we should have a 
measure of this nature. 

While speaking on the States Re
organisation Bill, I had occasion to 
speak about Sirivancha. I had. 
pointed ou� then that Sirivancha now
in Madhya Pradesh is predomlnanUy
Telugu-speaking. The proposed pro
ject at lcchlllllpalli on the river Goda
vari is going to be situated in that 
area. We have 'tried our best to 

· avoid the trouble of having the 
headworks on the major project 
situated in another St..,e, but un
fortunately, we hava not succeeded 
so far. 

Apart from linguistic considera-
tions, sometimes, the headworks or 
the main works may be situated in 
one State, whereas the major beneflta 
may be derived by another State. In 
a federal government like ours, in 
order to effect a setUement in all 
these cases, it is very necessary that 
there must be power vested in the 
Central Government to set up a ma
chinery . or authority to enforce the 
decisions in a judicial and reasona
ble way. One Particular State should 
not be in a position to obstruct the 
work which would benefit another 
State, just because it may not benefit 
another State, just because it may 
not benefit that first State equally 
well. 

I heartily support this Bill, and I 
would request Government to take 
effective steps to bring th.is measunt 
into effect. and decide all matters of 
dispute, whether they relate to the 
percentage of water to be utilised or 
to the responsibilities of construc
tion or distribution. Water is the 
very life-blood of our people. In 
the rural areas, some times even 
murders take place on the question 
of the distribution of even small 
quantities of water; while, in States 
where major projects are . situated,. 
huge quantities of water will be· 
available for distribution. In order 
that no State can take an unhelpful. 
attitude, it is very necessary, I would. 
say, it is the duty of the Central 
Government to have a suitable 
machinery to come to the rescue of' 
the States and to direct that no water· 
is lost, and no developmental pro-· 
ject is delayed. 

As tor the points which Shri Telt_ 
Chand has made, I hope Govem
ment will look into them. 

With these words, I support the 

Bill and I welcome It, 

Sllri Bqlaanchari (Pmukooda)� 
While the original Bill was under 
consideration, I had occasion to make 
some observations on it. I do not. 
wish to repeat them now. I wel
come this Bill in the present form. 

But on examination, I find that. 
there is probably· one defect in th.is 
Bill. U I am wrong, I would be very 
�PPY to be corrected. There ls no
definition of the word 'river'; we do 
not know whether a river includes 
the tributaries of the river. That is, 
somewhat troubling my mind. I have

felt this difficulty, and I feel like
drawing the attention of the Minis
ter to it. 

In rny district, most of the rivers 
that flow are coming from the My-
sore State. Some dec:ades aro, then,
was some agreement to the effect. 
that nothinc could be built or done 
on the upper reaches of the rivers 
because otherwise, we will be dep
rived of the waters that would other
wise flow dow-n it. The 11,{ysore 
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[Shri Raghavachari] 
Government strictly Interpreted the 
wprd 'river' to mean only the main 
river. And they started bunding the 
tributaries, and thus they deprived 
1he main river of the full flow of 
waters. Water on tributary after 
tributary was bunded, with the re
sult that the water ftowing down 
the main river was very little. They 
interpreted that a river meant only 
the main river and not its tribu-
1aries. 

Sbri Nllollda: May I point out to 
·the hon. Member that in clause 4(4) 
we have made it clear by saying 
'river (including its tributaries, if 

.any)'? 

Sin Bagbavaebari: :t am · very 
happy. If that is so, I very much 
welcome this Bill My only hope is 
that these river boards will be con
stituted very s:>on, so that the dis
putes may be settled more quickly, 
especially now that we are forming 
ueW' States; it is the feeling that an
other State is a !·�reign country or 
that the people of that particular 
State are different and not our own 
people, that has, so far been res
ponsible for all these troubles. 

I am glad, therefore, that provi
•ion has been made to cover tribu-
1aries also. With these words I 
·welcome this Bill. 

Sbri L. Jogesbwar Sln&b (Inner 
Manipur): I welcome this Bill, more 
particularly because there is an in
ter-State river dispute between 
:Manipur and Assam now, on account 
of which many developmental 

.schemes have been held up. So far. 
in the absence of a measure of this 

nature, the Planning Commission or 
the Ministry of Irrigation and Power 
:have not been able to come to any 
definite decision. 

There is a proposal to have IIOllle 
scheme on the Barak river in Mani
·pur State. This river flows from Manl
pur 8._!ld goe& through Assam. There 
it takes a different name and ftowt 
<Under the name of Surma when it 

.:Teaches the lower Assam valley· 
:11nall:,, it en�n East Bengal ' 

This Ba.rak rivu is a very impor
tant river, so far as Manipur and 
ABsam are concerned. Waterborne 
trade and commerce are carried on 
on this river. The many valuable 
things that are available in the 
western part of Manipur are brought 
down this river to Assam and other 
parts of the country. 

Though the Barak riv"r forms the 
boundary between Manipur and 
Assam, yet the toll tax and other 
taxes on the ferries, that are levied 
are enjoyed only by the Assam Gov
ernment, and the Manipur Govern
ment have not so far been able to 
enjoy the benefits from this river. 
So, there i.� a dispute between Manj
pur and Assam on this matter 
According to some old treaty, it is 
said, that Manipur has no right over 
the Barak river. Once these river 
boards come into existence, these 
problems can easily be solved, and 
some decision can be arrived at, 
whereby justice may be done to that 
part of the country where the river 
has its · source. So far, the State 
where the source of the river is 
located has not got the benefits that 
tlow from this river. 

Another point is this. The Plan
ning Commission have in their mind 
the launching of a river valley and 
hydro-electric power generation 
scheme on the Barak river some
where near its head in Mainpur. If 
power is to be generated from that 
..;ver, It will serve a vast area. It u 
II very important river. The Assam 
Government wanted to utilise this 
river in the Manipur State area. The 
Manipur State did not like to give 
that po,tion of the river to the 
Assam Government. So a dispute 
arose. The Manipur State also wants 
to enjoy the beneftts of this river. 
When this River Board comes into 
existence, the portion of this river 
which falls within the area of Mani
pur State will come under the control 
of this Board. Then any plan with 
regard to river development schemas 
will be taken by them. Then the 
JM!Ople living in Assam and Manipur 
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can mjoy toe ltene11ts 'arisinc from 
that development. 

But one problem cr,ops up in this 
connection. U any scheme is to be 
launched,' then the people living in 
lower Assam will enjoy the benefits 
of this river whereas the :>eople liv
ing in Manipur, in the hilly areas, 
will not be in a position to do so. 
The reason is this. The river flows 
through Assam. It never flows to
wards the valley of Manipur. It goes 
throuch the Assam side; it never 
comes into Manipur State. So if 
any scheme is launched, for the 
time being the whole cost thereof 
should, in my opinion, be borne by 
the Planning Commission and Assam 
Government. Unless Manipur is in 
a position to enjoy the benefits of 
this river, she should not be asked 
to contribute her share. Only the 
Governments interested in it should 
share the cost. 

My point in saying so is this. A.� 
the river flows in the area of Manj. 
pur, Manipur should also get some 
share of the benefits. But she <:an
not contribute her share for launch
ing any scheme on this river. When 

the scheme is in progress and Mani-
. pur enjoys the benefits directly as a 

result of the scheme, then Manipur 
may be asked to contribute her 
llhare.. This is with regard to the 
contribution of this share by the in
terested governments. Apart from 
this, Manipur should have the right 
to claim compensation against laun
ching any scheme and for such con
tingencies as may arise out of 
launching such schemes. 

I find another provision in this 
Bill which needs reconsideration. 
Interested governments are not 
allowed to send their representatives 
to the River Board. Only the Cen
tral Government are to select certain 
experts for appointment to the 
Board. I would like to suggest that 
interested governments should also 
send their representatives, both offi
cial and non-official. These repre
sentatives on the Board should use 
their rights as full-fledced members. 

Sbri Racbavacllari: Then disputes 
will never be settled. 

Sllli L. Jopabwar SiDP: Here 
·nothing bas been mentioned about 
the members of the Board. It is 
only stated that e� are to sit on 
this Board. On this Board, not only 
experts, but representatives of in
terested governments, both official 
and non-official, shouid be allowed to 
sit. The interests of every State 
should be safeguarded b.:, the repre
sentatives coming from the States 
concerned. This is my pojnt of view. 

Then I find that an Advisory Board 
is going to be appointed. I do not 
know who are going to be appointed 
to this Board. 

So far as the Bill is concerned, I 
welcom,e it. I hope that it will be 
passed very soon. { also hope that 
after passing this Bill, many places 
which are economically backward 
will 'get benefits from the work of 
this Board. There are many import
ant rivers which still remain unutill
sed and untapped, whose resources 
are still untapped but can be har
nessed for the beneftt of the masses. 
This is so more especially in the 
eastern part of the country which is 
'.!Conomically backward. 

Now there are a number of dis
putes between one State and another 
as to the enjoyment of the benefits 
from river development. These dis
putes also can be settled with the 
passage of this Bill and the Inter
State Water Disputes Bill. 

I have nothing more to add except 
to repeat that I welcome this Bill 
and hope that after its passage, the 
river Barak which flows through our 
area will be usefully tapped and 
harnessed for the benefit of the 
people living in that area. 

Sbrt T. Sabraluaaanm (Bellar.:,J: 
Rivers in India have played a very 
important part in the history of this 
country from the earliest times. Peo
ple have attached a special sanctity 
and sacredness to them right . from 
the Ganga to Godavari and Tamra
parni in the south. 
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There are three river systems in 

our country. One is the Himalayan 
system from the Punjab to Bengal. 
The next covers the rivers falling i n 
to the Arabian Sea-the Tapti and 
the Narbada. The third group con
sists of the rivers ff.owing into the 
Bay of Bengal- the Mahanadi, Goda
vari, Krishna, �11very and Tamra
parni. I welcome this Bill because 
rivers afford the greatest source of 
our happiness and health and of our 
success in mdustry also. 

The functions of the River Boards, 
as at present contemplated, are pure
ly advisory. I suggest to the Gov
ernment that merely advisory powers· 
are not enough. They must have 
comprehensive powers. For ins
tance, these Boards are to advise the 
concerned State Governments with re
prd to the regulation and develop
ment of these rivers and river valleys 
and also in the matter of navigation, 
generation of efectric power and all 
those tbin&s. But the powers that· 
have been given to these River 
Boards are, in my opinion, not ade-
quate. 

At present, .,,e are only using 5.6 
per cent. of the water of the various 
rivers. There is still scope for eene
rating 30 to 40 million kilowatts of 
electricity from the various rivers, 
taking into account hydro-electric 
sources alone. Now we irrigate only 
one-fourth of the agricultural area. 
We have to irrigate a lot more. Of 
course, now big multi-purpose pro
jects are being und�en. But if 
we have to utilise all the river sys
tems and maximise the benefits from 
these rivers, I submit that these 
Boards must be vested with creater 
powers. 

Sir Arthur Cotton, who was a creat 
engineer, envisaged a navigation sys
tem foT tbe whole of .India. It is no 
ea.aeration to say that he was a 
great Ena}ish engineer. He wprked 
in the Madras State. He was respon
sible for the Godavari anicut, the 
Krishna l'llicut and for the Cauvery
Coleroon � tion system. Even in 

1876, he was subjected to a severe 
cross-examination by a Committee of 
the House of Commons because he 
had the boldness and vision in those 
days to say that India needed more 
irrigation and navigation canals and 
less of railways. But his word was 
not heeded. In fact, I was reading 
the other day a book written by his 
daughter. It . is remarkable that he 
envisaged the linking up of the 
Ganga river ri&ht from Calcutta to 
Cape Comorin connecting Mahanadi, 
GodaYari, Krishna, Tungabbadra, 
Cauvery and Tamraparni, taking the 
water right up to Cape Comorin. 
Again, he envisaged a canal on the 
west coast up to Karwar, . a canal 
from Madras to the west coast and 
from Nellore to Wardha. He recom
mended linking up of all these rivers, 
Narbada and Tapti also included. 

It was a great vision in those days. 
In those days, he had to face not only 
the conservatism but the active and 
positive opposition of the British who 
were interested more in the develop
ment of railways and less in irriga
tion and navigation c:anah. Now 
that India is free, we can act with 
V1s1on. We have got the C.W.P.C. 
and we have &ot excellent personnel 
also. It is not necessary tor 118 to 
have one River Board tor every 
river. As a triend of mine wu say
ing just now, we must have a River 
Board for many system at rivers. 

Under the States Reoreanisation 
Bill which we are going to enact soon, 
we are goine to have some. Zones. I 
would suggest that there should be a 
River Board for each Zone, in the 
first instance, so that all the river 
systems in the various Zones are con
nected io maximise the beneftts tor 
the generation of electricity as well 
as for irrigation and other facilities. 
Then, it will be possible ultimately, 
though not immediately, to link all 
the systems which Sir Arthur Cotton 
had in his mind. 

I welcome this measure. It con
templates giving the Boards powers 
to conduct research. The Chairman 
and the members are expeeted to be 
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experts, people with knowledge of lr_ri&ation, electrical engineering, soil 
conservation afforestatien and various 
other subjects. In all these matters 
they are supposed to have great 
lr.Jlowledge and exp!!rience. There
fore, it is no use havin& �uch excel
lent first-class bodies for each river. 
We must have one for each Zone ao 
that after some time we can connect 
all these three systems of rivers, the 
Gangetic group, the group of rivers 
flowing to the west-to the Arabian 
Sea-and those southern rivers flow
ing into the Bay of Bengal. Most of 
the rivers in South India take their 
origin in the Western Ghats and flow 
to the east. I welcome this measure. 

We are at the commencement only. 
If we are to maximise the benefits 
from the great rivers to which we 
have attached special sanctity from 
the earliest times to the present time, 
I submit that more power should be 
vested in the Boards. They should 
not be merely advisory bodies; they 
must have powers to see that their 
suiiestions are implemented by 
various Governments. 

Sbrl D. C. Sharma (Hoshiarpur): I 
come from the land of the rivers. 
(lnten-uptiotl) .  I am therefore bound 
to take some special in t.erest in the 
River Boards Bill. It has been said 
that these Boards will be constituted 
to regulate and develop inter-State 
rivers and river \ralleys. .It Is a vgy 
laudable object. 

But one humble suggestion that I 
would like to make is this. The defi
nition of the river should be widened 
and a river should not mean only a 
river which is perennial but also a 
river which is seasonal. I believe 
that unless that is done, this Bill .will 
not achieve the maximum of advan
ta&e which is aimed at. In our coun
try there are big and small rivers. 
There are also rivers capable of des
truction and capable of doing cood 
thin&s which are not always ·ttowing. 
I believe it will be in ·the interests 
of the country that this thing is done. 
For instance, I come from a part of 
the country where we have rivers of 
,reat .intensity, .·frequency .and ma1-
nit11de; but they are not alway, there 

and the amount of havoc that they do 
is very very great. I" would, there
fore, request the hon. Minister who is 
unluckily not here . . . . .  . 

TIie Deputy Mbdater of llyJpdlw 
amt Fewer (SJart llaW); I am bcc'e. 

Sbrl D. C. Sharma: But, I think, he 
is to reply to the debate and not you. 

I would say that the , definition of 
the 'ford 'river' should be widened. 

Sbrl Bacbandwt: There is no 
definition . of 'river'. 

Sbrl D. C. Sharma: The second 
point that I want to make is this. I 
am very· happy that River Boards are 
coing to be constituted which are 
functional in nature. We in India 
are overridden by the idea of exe
cutive authority. Executive autho
rity is very good and we have got to 
make use of it. But, I believe, we 
have also to ·make an experiment in 
what has been called by a very great 
writ.er, 'functional democracy'. l 1--•
lieve that these River Boards which 
are going to be functional will be 
useful and they will work under the 
Central Ministry or the State Minis
tries and their powers will be kept 
under check. 

The third point that I want to 
make is this. I have not been able 
to understand the composition of 
these Boards. Here the Minister is 
coing to collect a number of special- · 
ists. I am very happy that there are 
so many specialists; but who is l'Oinl 
to sit in judgment over these spe
cialists? (An Hon. Member: Parlia
ment). Who is going to see to it that 
what a man says is correct or not 
correct? For instance, you have a 
specialist in navication. Who is goi.nc 
to sit in judiment upor. this genUe
man's ideas about navigation? I 
think the workinj: of democracy all 
over the world · shows that there 
should not be �oo many specialists in 
any Board. I believe there are so 
many specialists here that it will be 
very difficult to arrive at a decision 
which is workable. It will be very 
difficult to make for eo-or.dination and 
harmoniaation. I would, therefore,. 
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say that these Boards should not con
sist entirely of specialists. At the 
same time, I think there should be a 
rule here that there should be no 
superannuated persons. I know that 
sometimes new things are set up in 
order to absorb superannuated per
sons. I would say that it should be 
seen that no superannuated person, 
unless he happens to be a towerine 
specialist of great magnitude, is 1there. 
Otherwise, it will become a sort of 
haven for persons who have retired 
from eovemment service and who 
are looking forward to membership 
of these Boards. 

Again, I do not want that any mem
ber of the Board should be a part
time worker. We know what a part
timer is. Part-timers are not able to 
devote that attention and devotion to 

·. the subject as whole-time workers. 
I think this idea of having part
timers as · members of the Board 
should be given the go-by and there 
should be only. whole- timers in it. 

Advisory bodies are going to be 
there. I know the working of ad
visory committees in the Govern
ment of India and I can say that they 
do not always fulfil their duties and 
obliptions as ad£quately as they 
should. They do good work; but we 
expect much more from these ad-. visory committees and I think there 
is a desire to multiply these advisory 
committees. We want to have ad
visory committees in every Ministry 
and yet we never know what they 
accomplish. We do not know what 
they do and what advice they give. 
I feel this is only a way of bringing 
in some persons. We have to watch 
these advisory committees very care
fully because they are not coming 
for doing such acts as they should do. 

I would submit that the audit· of 
the accounts of these Boards should 
hav, been specified here. Who · is 
eCling to audit the accounts of these 
·Boards? Of course, ·we have been 
'discussme on the floor of this House 
whether the Auditor-General has any 
control over this body or that · body 
and whether the Auditor-General 
llhO� have his ftn,er in this pie 

or that. We have been discussing all 
these things. But I must say that it 
is not useful to leave the Parliament 
in the dark about this thing. We 
should have been told who will be 
responsible for the auditing of ac
counts of this body. It should not 
have been left like this. 

Much has been said about the 
principle of arbitration. An hon. 
Member of this House said that this 
process is .not very wholesome. I 
believe in the process of arbitration 
which has been given in this Bill and 
it is an entirely democratic process. 
If the process of arbitration is to be 
resorted to, I think it should be done 
in a democratic and constitutional 
manner. I think the prov1S1on for 
assessors to be associated with the 
arbitrator makes ·the process ·fully 
democratic, and I endorse this clause 
--clause 22. 

As a member ·of the Subordinate 
Legislation Committee, I must make 
some observations on this clause
clause 28. Recently we took a deci
sion at a sitting of the Subordinate 
Legislation Committee that along 
with the Bill, the Ministers or other 
persons who bring forward the Bills 
should a.lso give us the rules and 
regulations which constitute a very 
major part of these Bills. For ifls. 
tance, there are clauses running from 
(a) to (k) about which rules have 
to be .framed. As a member of that 
Committee, I know that very often 
the Executive have gone beyond the 
power which has been given to them. 
Very often the Executive have fram
ed rules which were not in confor
mity with the spirit of the Bill. 
Some of our reports have come be
fore you and others will come before 
you, and you will see that in many 
cases the Executive have not kept 
within the four walls of the Bill. I 
see here that the· Ministry bas been 
given powers to frame rules from 
(a) to (k) and also to frame regu-
lations from (a) to (d) . . . . .  . 

Shrt NIUlda: Not (a) to (k), bu& 
only (a) to (j). 
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Shrl D. C. Sbarma: I submii with 
respect that it is from (a) to (k). 
From (a) to (j), the rules are speci
fied, and (k) gives blanket powers to 

. the Ministry to frame any rules. 
Therefore (k) is much more dan
gerous than all the clawes· (a) to (j). 
In future, it should be made obliga
tory on the part of the Ministry to 
give us the rules which they are 
going to frame, because afterwards 
we have to enter into correspondence 
with them and wait for their replies 
and· then try to -decide the issue, 
which is very difficult. It should be 
made compulsory now that the rules 
which are to be framed should be 
framed as early as possible. Some
times the rules are framed six 
months after the Bill has been p�sed. 
I know all this as a member of the 
Subordinate Legislation Committee. 
I would like that the rules should be 
laid on the Table of the House with
in 30 days of the passing of the Bill, 
and if necessary, they can be diseuss
ed. 

With these remarks I welcome this 
' Bill, and l hope the hon. Minister 

will be good enough to consider the 
suggestion which I have made. 
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� � �� if � � �  � { 
� � fir-.r � it;" llfflf if 
� m� � , � � cm:  
� (tm '" f.l; � � � � ll  
� lll'ffl  if � �  � mT 'ff I 
W � � W 4fffl l!il lft° f.li �  
� � 1'l1f<'ITTf llil <l1f � � 
� � 'f>i ffl> � � � � I 
m � llil if( "'" �a rr "'  ll'lf 
� � � f.l;ifr rm t, � il � 
ll>W t I � mTlf lliT � V.\ if 

� ft:mr rm t f.li � llillf. it; r.l1f · 
� � �lf ifiIT � t -� 
� ,in g:JTi'f if � ff � � ffl1n" 
-lll � t I 

� � � t � il' � 1'1"  
� j A>  � � � � � if  
� � ffl1n° rm t I W � If 
� it,n- :in- � "'" � � "" 
g:JTi'f ffl-!T � t I � � liq 
m�'«l'f,;r.mft f1'> � � m �  
ffl �. citlf. -rR 1fT m -il" � 
m� lliTlf'I" f.lilf lil"T ri1f I � 
� �� lfiT am lf'fflT � � � 
� � � � lfty � 'ft t  I 
� � llffl al �  �tfii;�� 
� � � � � � � ;i;t 
� �  ffl fiffl il° trt t � � fw 
rm t f1'> � � � � �  
111i,� if f.w � �fit;��� 
� ffl  I 

lm lf illi � � � �  
� � � � a't � -il" �  
1w rm t f.li � liq w� iti" 
r.l1f *'31,- lil"T � � � � � 
<11f �, � � �' � I  

If winm t f.l; � .liq � 
ffl1R cf � r� m if f1'> � 
F ! 1fl � W ! � f.lia-r �-� ll>'l" 
�'1T W lflRf � m 'liT fq,;m: 
t, � � '-fl' I � l!iT �  
� � lqf f.li � �·1fl m 
� 1fT � qj,f ffl<'IT c.fA' if � 
fi!iri m � m lt>'T � 111q�+a1 
� I � f � � ffl,� � 
� �ft�, fif;d"if �� 
�. � ��� � 
� in.t � �; ffi �  
� \'111T, �" ml ilnm: � � '1ft 
� � rm ! 1 "1R:��fw 
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[Olfl: �o l{o firiif] 

;mr al � 'fflT "'11' � 'ff fit; 
� m � itt � in: mm " �  
� � l!lr � � t •  � m �  

� 1ft' � � ;t � ffl'IA 
� w t , 'q' � i fil; �  
� � � 'ffi1 � q;f 1ft' � � 
� � � � . mik mq; 
� � � � ron pr t: fil;  
� ffll l!lr � � � �  
t , � � m il lli1'{ m  � 
� � � � � 'ff �  
� 'fflT � � 'fl fil; � m. 
�m. �i!lilfT 'ffT m  � �  
rn t � � in: � � �  
� w � l!iT � � ifa'ffl � 
� '{T I m � � 'fflT "'11' ffm 
'ff fil; w-n  � � " �  � 
� w,rr �� II>'\' � ""tTT . . . . . 

lft � : � � iiir � w  
� q � ;;rr � t ?  

1ft '{o •o � : � IIT'f � 
� � -� � t m � � lfT �  
lfflTT al � � v-rr � 11n: 
lmlliT � m,r � � .fili � 
m �. m � � �. 
w-n � �. W � lf>T � �  
� � � � � m in: "  
� I � � a) � ;rn "  
lfil � � il � t fit. llT'f �  
� � 'ffl l  ;mt � �  
"l1TT m t fil; � m in: � n 
� t al !IPR: � lfT "ITT lfT ;mt ;;:iiro 
� � Ailf � ta) ;a;f in: Ri'f4'T 

� � � t · or.rt�1'in
wr � � i  r m ll{ f.mr pr  

'l'fflf'J :--.! 

't'he Bill empowers the Central 
Government to •et up River 

Boards as and when they are 
considered necessary. It cannot 
be said at this stage how many 
such Boards should be set up and 
whit func;:tioN should be assign
ed to them. Under clause 17 of 
the Bill the Central Government 
may pay to the Board in each 
ftnancial year such sums as · it 
considers necessary for the per
formance of the functions of the 
Board. It is not possible to give 
an estimate of the expenditure 
which the Board may incur. 

� � � � lf'Rf W ;ft':t 
� 'fflT � t: f<ti mr-n � mw , 
il"u � � � � qr � t f<ti �  
� ;ft';J � impr � !  I � �  
mr � mir m t'1ft f<ti w � iti' 
m ����t:�� 
� � m l!lr � in: w.t qr 
�·t I W � 1f � if ·. 
� � � 1'i1' � fil;lfT t fil; � 
'fflT � mm � � m l!lT �!fl'1'fl 

,n: qr � t: ,  � � 'lit � 
�lfPflfT t fit; �  t'fm � � t t o 

mf��t:lfT����t: 
• � {ir l:l' l!irff1'il'�;J!l�tm 
����(t,n � t ,  

� mr � � tl.9 � ini � 

if q mf mrr im t f"1 � ... mite 
� II>'\' � �  l lffTA' tl, � �  

t •  

'The Central Government may, 
alter due appropriation made by 
Parliament by law in this behalf, 
pay to the Board in each finan
cial year such swns as the Cen
tral Government may consider 
necessary for the performance of 
the functions of the Board under 
this Act." 
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� ffl' � ifii¢i<{4iil ifiT 
� t " ( � ) (�) �. � 
f.Afr t 

''any other expenditure declar
ed by this Con,titution or by 
Parliament by law to be so 
charged." 

� f...- if � � � "  ifi'W 

� � ,. ���� 
-m � tn  • � � lr,ff 
;rr,;i � \ll@T t. � � """ 
m' • f.1ll � � f.l;qr � t . 
'"* ,3'ff f.N � � m' � 
� '1ITTft t Im l.{!i'lflll.{M mf if l'R 

� �� � � � �  
f I ,�1fiPl'a-R l!l t Ai � m if 

� � � �� � irt t  
� � � • emf � trt irr,ft 
� � mr •  � m en:  
mr,rr � � � �·t Im q 'R
� q;q en: � � QITql(f 
Im l.{St,fil<t'l'1 fq if � m' • 
mfir.:r fll;in � � � � � 
if tTifi � im:rr � I il ll'g: ri ifi'W 

� i fit; � ffllA . ifiT( � 
fq,p;n: � � trf t 1ITT � � ffl' 
� lllf 'l1'. � � 'l'{ t  I lf �  
� Im � � � � 
� � � � � � ,  Ai 

·� ifiTt w � ifiT mr 'llfl'I!;, ift 
ffl q,1,ffillfE, � if W � lf>'I' 
� � � � flf> � ifi't irg:  
ffl' im:rr '1'(f t fit; w � if �  
w.rt � � t , · � � m � 
� .  CINdlll(l<I � � t I ;m
fif; 'll"lft' � ito � � if � t, 
� t flt;- w � it fmlff �  
"" � nm � -m � � "'{{ .i
� mfflt '<t I 1"( � ffl t f'lf>  
� � � � � � fit;-

.Jffi W m  1Hr f.m � I mmf 
• � en: ll1T( ifiT( � lfmR 
� if ifiT1f � "T'iT t. q • 
fifi .Jffl � m if i:r f.m lffl' I 

7-f'"'" "" ¢  � � � � 
1m: m � ifiT1f im � ? fri 

� ifi'W  I 

it m � m ii � � 'ITI'  
� I W � ii n.it CIN<i<ll<ld 
� it; { I k( ifil �� fw,i
llh: fm � it; � it; �

� � lfn: q � � � 
ifiT �. w m ii � 1tt m; m 
'11'. ..-tf ffl'ifT '111T t I W mf � 
� " ii f.ii'ffl '111T t :-

'The Central Government may, 
on a request received in this be
half from a State Government or 
otherwise, by notification in the 
Official Gazette, establish a River 
Board for advising the Govern
ments interested in relation to 
such matters c.oncerninc the 
recutation or development of an 
inter-State river or river valley 
or any specified part thereof and 
!or performing such other func
tions as may be specified in the 
notiflatlcm." 

wi'f .ifiTt mi' 9'Ai '1'(Y t I W
fM!uil' it 1"'1' � Ai1'T � ? 
WifiT � t:m '1'(Y t I � "1'fi 
� � � if � '111T Ai  
� � it � m it � �. � 
� � � iti ifi'T1f tf � llll  I 
il q: ri 'livlT ""{<IT � Ai lllf en: 
m; m t � �  '111T t r... �  ,A' 

· � "" tw '"" • f.N m .-;n 1 t 
t ;qr � �. m � ll1J 
m tm: � 'tillf ifi't  � m ,  

If{ � fiffl" ft � t � 
� m: � � -,tl fir;'lff im 
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[15ft <:o �o ro.T] 
t. � lf11T """ 'ti\ f.mT im t f1fi 
ffl' it;" \t™'l<tl(lct if � � � � 

f'l> � � if;T ct'<t' �  I �  am
'P-' :l � � � � r.ffl 
t fii; ;ni � ""1�'1�ij 11\1 ct'<t' 
ffl lITT � � � ffl � t ·  
� 'fU -l"fflT � � t fl!> � 
� 1fiT m � .. � 'f1: A,a,rl 
� �. � � � �. ��\;:; 
� l � fili.: � it  � itW: .: 
'ti\ctT � f.f; � �� � t f;i; 
� m ;r,l, ct'Tf.t; � � � 
� � � I � lf � mf 
,tif � � t ir fiif.rm  � �  
� � t flfi � � mf lfiT 
Uffil' � flfi � � � � �' 
ctT ;;;f if � � ffl1 if;1 � \t'flf I If 
� � � t fl!> i!i1f � i!i1f � 
� lfZ"{ mT ;iffil'T � 'fT f'!> �  
� rrr t. � rrr t. 'tlfT 
� � t. 't<t'T � ffi rrr t. 
� I  � � ! f..;' �. if m  
t m if � � , 

1ft 'fo ;no fil'lf ( � � 'IJT1r.f
�) : � � � � t , 

'" �o •o fil'lf : � � � � 
! I � qm �r.H;J ;tr �  u ;;rm't t I 
�mr � lflffl' � 11>11Ff  � t � ct)  
If 1fmn Cfl 'ti\ �;ir m I � � 
iin ct'<t' � llil' � � , w m if  
'lU '!iq;,w,f \!R � � � � 
� 111-rr � �. mfil; � ;;qom 
� � 1f'fift' � � � I 

_qrnn if it � ml' lfiT· � 
�-j l  � � � � � � {  
fit; �  fm: i1li � �. � � 
� � � � ii � �  
� im: � <tiT lt>T1f ;,i;rm 
� « lf11T � 

Sbrt Nan4a: I feel very happy that 
there is such a keen appreciation of 
the need and the utility of this mea
sure. This appreciation is shared by 
,ill sections of the House. This mea· 
sure, it is evident, has a very vital 
bearing on the whole process ot deve
lopment' in the country and the pace 
of its economic progress tor a num
ber of years. It concerns itself with 
some of the basic resources of the 
nation, resources which are essential 
for . agricultural development and 
also, to a large extent, tor industrial 
development. So, it is an obligation 
cast on Parliament and the Govem
men.t to consider all ways of maxi
mising the utilisation ot these • re
sources and to prevent delays of any 
kind. I recall the circumstances 
which held up, in several cases, deve
lopment of rivers and river valleys 
for · a number of years. Then, it 
would have been possible to endure 
it but, certainly it is not possible for 
us to· put up with delay of a single 
month, now. We want more food 
and more power; we want raw 
materials. I need not labour that 
poiJlt. I explained it at length when 
I moved the motion for reference to 
a Joint Committee. . 

It is quite true that, under the 
Constitution, the actual development 
work of irrigation and power vests in 
the States themselves. The Consti
tution, however, visualises also other 
overriding considerations. There is a 
federal structure and there are seve
ral States. It has also considered the 
fact that our precious rivers, m a 
large number of cases, flow through 
more than one State. Many of our 
important rivers · are intl!r-State 
rivers. Therefore, the Constitution 
envisaged the ·need tor some provi
sion which will enable the State and 
the Central Government,; k> provide 
tor co-ordinated development of the 
rivers and the river valleys to obviate 
delays and to l!llsure that sound 
schemes are framed and carried out 
properly. On the basis ot that pro
vision, the scheme of· this Bill has 
been . evolved and framed. 
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I. fully appreciate the feelings of 
those hon. Members who, having rea
lised the magnitude of this task be
fore us, its tremendous importance 
for the progress of the nation, look 
with some misgivings about the 
structure of the Bill, which provides 
several stages and steps, and which 
appears as if it does not give ade· 
quate power to brush aside obstacles 
in the way of quick development of 
the water resources of the country. 

Mr. Depety-S�er: How lon, is 
the Minister likely to take? 

Shrl Nan4a: I will take some 10 or 
12 minutes more. 

Mr. Depaty.Speabr: Ia the House 
agreeable to sit for another 15 
minutes? 

Some Bon. lllemben: No, DO, 

Mr. Deputy-Speaker: But would 
the House like to continue and have 
this Bill finished first tomorrow and 
then take up the States Reorcanisa
lion Bill, or. should we resume dis· 
cussion on that Bill first and then 
take up this Bill after that is con· 
eluded? 

· Shrl L. N. Mishra: Let us 8nlsh it 
today. 

Mr. Deputy-Speaker: At least we 
'will say that the reply of the Minis· 
ter on this Bill might be concluded 
first tomorrow and then. il we desire, 
we shall take up the Reorganisation 
Bill and thereafter clause-by-clause 
consideration of this Bill. 

Then, before we adjourn I have to 
make another announcement. 'We 
have lost one day, yesterday, So it 
has been decided that we ;will be 
sitting on Saturday the 11th to make 
up for that deficiency. 

We will meet on Saturday the 11th 
also at 11.0 A.M. 

Shrl T. B. Vl&tal ... (Kbamriarn): 
We will sit from 11 to 5.09. 

Mr. Depaty-Speaker: .W, ri,ht, 
from 11.0· A.M. to 5.0 P.M. on Satur
day. There will be no Question 
Hour on that day. 

6•02 P.M. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Fridas,, the 
10th AUQUBt, 1956. 




